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SHR! MUNI LALL: Sir, | move:
"That the 8ill be passed.”

The question was put and the motion was adopted.

The Cine-workers Welfare Fund (Amendment) Bill, 2001

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR {SHRI
MUNI LALL): Sir, | move:

*That the Bill further to amend the Cine-workers Welfare
Fund Act, 1981, as passed by the Lok Sabha, be taken
into consideration.”

As the hon. Members are aware, the Cine-workers Welfare Fund
Act, 1981 is a piece of progressive sccial welfare legislation enacted for the
benefit of cine - workers. The Act envisages extension of welfare measures
such as heaith, medical care and educational assistance to cine - workers
and their family members. The corpus of the Fund is created out of a Cess
levied and collected as a duty of excise on feature fiims certified by the
Central Board of Film Certification, which is credited to the Consolidated
Fund of India under Section 5 of the Cine-workers Weifare Cess Act, 1981.

The fund is utilised for financing activities to promote the welfare of
workers employed in cine industry. Presently, there are approximately
63,000 cine-workers in the eountry, out of which only 30,000 workers are
getting benefits under the ongoing welfare schemes. The reason is that the
wage/remuneration limit prescribed under the Act has become insignificant
and a large 'number of workers remain outside the scope of definition of
cine-warkars due to increase in their wages/remuneration over a period of
time.

The ceiling of Rs.1,600/- p.m., where remuneration is paid by way
of monthly wages, or a sum of Rs.8,000/- where such remuneration has
been by way of lump sum, is prescribed under sub-section (b) (i) of Section
2 for making the cine-workers entitled to welfare benefits under the Act.
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This ceiling was last revised in 1987 by an amendment of the Act. Since
then there has been substantial increase in the wages/remuneration of cine-
workers. But since thers has also been a commensurate increase in prices,
there has been a continuous demand to increase the wage/remuneration
limit under the Act so that the cine workers, who are presentiy outside the
definition of cine-workers due to increased wages/remuneration, are also
covered under the definition of cine-workers for the purpose of the Act.

In view of the afcresaid facts and in order to bring the bulk of the
hitherto uncovered cine-workers under the ambit of the welfare provisions, it
is proposed to remove the axisting ceiling on wages/remuneration given in
Section 2 (b) (i} of the Cine-workers Welfare Fund Act, 1981, and authorise
the Central Government to prescribe the wages/remuneration of cine-
warkers by issue of notification in the Gazette of India from time to time, by
an amendment to Section 2 (b) (i)} of the Cine-Workers Welfare Fund Act,
1981, so that increase in the ceiling of remuneration of cing-workers, in case
it is considered necessary and desirable, can be notified from time to time
without amending the Act frequently.

By this amendment, more cina-workers would be added thus
raising the total number of cing-workers 10 be covered under the welfars
provisions.

With these words, | commend the Bill for the unanimous support of
the august House.

The Question was proposed.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Shri Balkavi
Bairagi. Not present. Shri Sangh Priva Gautam.
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SHRr C. O. POULOSE {Kerala): Sir, | welcome the Cine-Workers
Welfare Fund {Amendment) Bill, 2001. i s estimated that there are 63,000
workers in this trade. | think the number is much more. The industry is
fast expanding. Very few in the industry are better off. A large number of
workers are very poor; they have no permanency of employment; they are
continuously employed by contractors or sub-contractors. Thay are paid
lower wages. Thesa are the main problems that the cine-workers are facing
today. At the same time, there is a widespread belief that the cine industry
is a luxurious or a wealthy business. It is true, partially. Some of the big
producers, film makers and senior artistes are better off. But a large chunk
of this industry's population, that is, workers, technicians, artistes,
assistants, attendants and thousands like them that are thers, do not have
any minimum wage. There is no statutory minimumn wage. The wages are
fixed by cine-workers federations and the studio owners. In many cases, the
wages are below subsistence level. No State Government has properly
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implemented the Minimum Wages notification for these people. It has not
been implemented properly. There are sc many labour Acts applieable to
this section, but none of these labour legislations has been implemented
properly. The implementation machinery is weak and it is not effective at
all. It is true that the State Governments are responsible for the upkeep of
this machinery.

But in all the States, the general condition is that the workers are
compelled by the contractors and sub-contractors to work for more time
than provided by the law. The cinema shooting starts early in the morning,
say, by 7 o'clock; sometimes, it goes up to the night. All that time, the
workers are fully engaged in their work. For attending the work, they have
to come by four or five in the moming. It means, in a day, on an average,
they work for 12 to 14 hours. There is no labour machinery to see whether
the labour laws regarding working hours are being properdy implemented or
not. There is no weekly off; there is no beonus; there is no gratuity to these
workers, These workers are not covered under the provident fund scheme.
So, these are the poor conditions in which these people are working. The
film industry is spread over Maharashtra, Tamil Nadu, Andhra Pradesh, West
Bengal, Karmnataka, Gujarat, Orissa and Kerala, Now, out of 63,000 workers
that are listed, hardly 30,000 workers and their dependents are getting the
benefits under the existing scheme. According to the amendment, the
Government, by notification, can fix the income limits for eligibility for
enrolment in the scheme. It is right. It should be enhanced, but thers should
be a provision for periodical revision of the eligibility criterion; otherwise, it
will not be beneficial to the workers. The ¢ost of living is rising day-by-day. |
suggest that there should be a machinery for doing periodical revision of
this scheme. If they add 33,000 new workers to this scheme, wherefrom will
the money come? The income, as estimated, is Rs.50 lakhs. The calculation
is that if a! these 63,000 workers are enrolled in the scheme, then there
would be an expenditure of Rs.45 lakhs, which means, n¢ enhancement in
the benefits is wvisualised. That is the point. Sir, | have already mentioned
about the poor conditions in which these workers are living. The
Government shouid increase their educational, hospitalisation and other
benefits. The Government should alsc try to cover a wider section of
workers under it. The money should come from the industry itself so that
the covbrage would be more. Now, the provision is that the collection will
be made only from the film producers who produce at least five films. It
should be brought down to at least three. Not only that; the film industry is
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expanding !o other fields also. Films for television are being produced;
advertisement fiims are being produced; other types of films are baing
produced. The Government should find out whether there Is any possibility
of covering all these sections. If the coverage is more, the number of
workers would also be more. | request the Government to explore the
possibility of including all these workers so that they’ can be given these
welfare benefits. Sir, | have already said that as it is a wellare measure, |
welcome it. But, it is all the more important that other statutory bensfits,
including minimum wages and other statutory benefits are provided to these
paople.

THE VICE-CHAIRMAN {SHRI ADHIK SHIRODKAR): Pleass
conclude,

SHRI C.0. POULOSE: Yes; | am concluding. Sir, | have ong or two
more points. The film industry-owners ate raising some objections to the
enhancement of contribution from the fim industry. That is not correct on
their part. At present, all the industries are facing difficulties. The cinema
incustry is also facing problems, like piracy of films. That is all true. But the
industry should find out ways to protect the workmen working in the
industry.

Sir, | have one more point. The Management and Employers'
Association in India are pleading for withdrawal of the present day labour
laws, which, according to them, are harsh,

As | have pointed out, the rules are not being implemented
property. The Government should not only take care of the welfare
measures, but should also see beyond that to implement the labour laws,
That is my demand. | support the Bill,

Thank you.

THE VICE-CHAIRMAN (SHR!I ADHIK SHIRODKAR): Smt. Jayaprada
Nahata, not here. Now, Shri Virumbi.
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5.00 P.M.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-Chairman,
Sir, at the outset, | support the intention of the Bill brought for our
consideration. Sir, in India, many industries have been suffering during the
last quinguennium. You may be aware, the cine industry is cne among them
but, suffering severely, compared to other industries. Sir, this industry is,
more or less, on the deathbed. It can't be said that it is not healthy; it is on
the deathbed. The reasons may differ from State to State; however, there
are some common reasons throughout India. One is the advent of television;
secondly, video piracy; thirdly, increasing number of TV channels; fourthly,
varying entertainment taxes without considering the situation of the industry.
This is the condition of the industry,

This Bill has been broupht before us, on the basis of the
observations made by the Central . Jsory Committee. Today, the law gives
protection to only 33,000 workars in the ¢ine industry. If this Bilt becomes a
iaw, according to the observations made in this Bill by the Government, it
woukd cover 30,000 workers more, to cover a total of, at least, 63,000
workers.

| foel, just like in the Census, they may have to count the” actual
number of workers engaged in this industry. Previously, to be able to enrol
onagolf as a cine worker, there was one precondition. That precondition
was, they should have been either employed in or in connection with the
production of five feature films. The remuneration entitiement was Rs. 1,600
per month or Rs.8,000, as lump sum monay. 1t is going to be changed now,
s0 as to increase the monthly remuneration to Rs.8,000 from Rs.1,600, and
lump sum money from Rs.8,000 to Rs.1 lakh,

Sir, what is the real sifuation? We shall see. 1 don't know what is
prevailing in Maharashtra or Calcutta. But | know about Tamil Nadu. Four
hundred cinema theatres have been closed in the last nine years. Previously,
say eight years before the production of films per annum was 185 in Tamil
Nadu alone. But, this year, it has come down to only 85.

THE VICE-CHAIRMAN (SHR! ADHIK SHIRODKAR): Can you give
me a minute? ..{nterruplions)... May | have the sense of the House
becauss it is already five? ...{nferruptions)...
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SHRI NILOTPAL BASU (West Bengal) : Lst us adjourn today.
...fnterruptions}...

SHRI S, VIDUTHALAI VIRUMBI: We can continue later.
...nterruptions)...

sit ¥er firg haw ;. SuEwRg off, a9 8 TE @ A £ ... (EEgE)...

Sqwarery (6 aftrs Asav) g9 WA & ) There are only two
speakers who have two minutes each. ...{nterruptions).. We can finish this
Bill today itself, ...fnterruptions).. Only two more speakers are laft,

SHRI PRANAB MUKHERJEE "West Bengal) : Provided they do not
inflict long speeches on us. ...fnterruptions)...

SHRI S. VIDUTHALAI VIRUMBI ¥ But we have to speak.
.fmterruptions)... As far as our State is concerned, it is an important
subject. ...{nterruptions)...

THE VICE-CHAIRMAN {SHRI ADHIK SHIRODKAR) : The remaining
two speakers have also two minutes each. ...(nteruptions)...

SHRI §. VIDUTHALAI VIRUMBI: We will continue later. There is no
problem. ...{rnterruplions)... | do not have any objection,

SHRI PRANAB MUKHERJEE: The question is how much time
these two speakers would take. That is why | am submitting that if they
want to inflict long speeches on us at this late hour, then this can be put
off. 1If they want to make full speeches, then we shall have to defer it.
...{nterruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Thers are only
lwo speakars who have two minutes each. ...fnferruptions)...

SHRI PRANAB MUKHERJEE: If these two speakers take one hour.
then we are not going to sit for one hour. ...{nferruptions)...

SHRI NILOTPAL BASL:  Sir, the question here is not of the
number of speakers, but the length of time they speak. ...{nterruptions)...
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): That is the
Parkinson's Law: How long you take to accommodate the tme.
...[nterrupfions})....

SHRI NILOTPAL BASU: As hon. Virumbi is saying that he has to
glaborately deal with the problem, | think, in these circumstances, it is better
to defer it. .. .{nferruptions).. We have already passed five Bills.
nterruptions)...

SHR! 5.5. CHANDRAN({Tamil Nadu}: Sir, | also want to speak on
this subject. ...fnterruptions)... | am also a cine artiste with 45 years of
service. ...fnterruptions)... This s my problem also. ...{nterruptions)...

THE VICE-CHAIRMAN (SHR1 ADHIK SHIRODKAR): Now as it 15 of
your concern, | have also been the honorary legal advisor of the cine artists
and the television artistes. . .{¢nterruptions)... So, ! am with you.
...{nterruptions)... The House is adjourned til 11,00 a.m tomorrow.

The House then adjourned at two minutes past five of the clock till eleven of
the clock on Tuesday, the 4" December, 2001,
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